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Gl i:u‘;{?;) —ln exercise ofthe powers contzrre)
oy clause §) of sub-section (2) of Section 176 o
EM*"mt) Act, 2003 (36 0£2003), the Cenmal Governmern:

erzby makes the following rules w amend tha Cenimal
Elecrricity Regulatory Commission (Salary, Allowances and
other Conditions of Service of Chairperson and Members)
Rules, 2004, namely:—

. (1) These rules may be called the Ceniral
Electricity Regulatory Commission (Salary,
Allowances and other Conditions of Servics of
Chairperson and Members) Amendment Rulzs,
2010,

2) They shall come into force on the daie
publication in the Official Gazetta.

2, IntheCentral Electricity Reguiator}} Commission
{Salary, Allowances and other Conditions of Service of
Chairperson and Members) Rules, 2004 (hereinafer referred

*o as the said rules), for rule 4, the foliowing riile sha'l be
substitated, namely:—

“4, Pay.—The Chaxrperaon shall be enm led to

receive a pay of rupees three lakhs per mensem and

the full-time Members shall receive a pay of rupess
two lakh fifty thousand per mensem, without facility
of Government Accommedation and Staft Car
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-~ « Provided that whera the Chairperson’fas bzen a N

" Judge of the Supreme Court or Chxef Justice of a

* High Cout, he shall be éntitfed to'feceive paj“as =

admissible to a Judge of the Supreme Court or the

, Chief Justice of a High Court, as the case may be.”,

3. For rule 5 of the said rules, the following rule
shall be substituted, namely :—

“5. Dearness allowance.— Where the Chairperson

is or has been a Judge of the Supreme Court ¢ Chief

Justice of a High Court, he shall be entitled to ceceive

dearniess allowance at the rate admissible to a Judge

of the Supreme Court or the Chief Justice of a High

Court, as the case may be. 7.

4, Inrule 9 of the said rules,—

(&) insub-rule(l), for the words “ap equivalent pay”,
the words, letters, figures and brackets “pay in
the pay scale of Rs. 80,000 (f*r:ed)" shall be
substituted;
in sub-rule (2), —

(i) thewords“and ofthe Screening Committee
of the Secretaries” shall be omitted;

(i) inthe proviso, for the words “an equivalen
pay and as per the economy instructions or
other instructions issusd by the Ministry
of Finance from time to time.”, the words,
letrers, figures and brackets “pay in the pay
scale of Rs. 80,000 (fixed).” shall be
substituted;

)



bt

Provided da:

2quivalent pay”, the we ds, r Judge of the Suprenie Courtor g Rief fustivs ol o
'Pay in the pay scale of Rs. 30,000 (fx2d)” shali hs ciigh Court, heshall se mrted o Telephore failic,
subsiitutad, 2 admissible 10 a Judgs of ke Supreme Courr o a
. T hiazf Justice af a £ UIT, 35 the casa may he 7
6. Formle |} of the said rules, the following ry'e ChistJustics afa High Court, 15 the case may e,
shall be substinytad, namely:— 2 Inrule 13 ofthe said rules,—
“11. Accommodation.—Where the Chairperson has @) for the words “apn equivalent cay”, the words,
been a Judge of the Supreme Court or a Chief Justice letters, figures and brackers “pay in the pay scale
ofaHigh Count, he shall be entitled to accommodation . of Rs. 30,000 (fixed)” shall be substitutad:

asisadmissibleto a Judge of the Supreme Court ora
. . . S
Chief Justice of a High Court, as the case may be.”.
7. Forruls 12 of the said rules, the following rule
shall be substituted, namely —

“(b) attheend, the following proviso shall be added,
namely i— )
“Provided that where the Chairerson has beuy
aJudge of the'Supreme Court or a Chisf Justice
ofa High Court, the other condition, of service
of the Chairperson, with respect to which ap
exXpress provision has been made in these ruiss
shall be asapslicable . a Tudge ofthe Suprans
X Court cr a Chief Justice of a High Court, as th.
-8 For rule I'4, the followirg rule shall he ‘ case may be.” - )
substituted, namely :— B - :

“12. Transport.-- -Where the Chairperson has been
a Judge of the Supreme Court ora Chief Justice of 4
High Court, he shall be entitled.to transport facility
as is admissible to a Judge ofthe Supreme Courtora
Chief Justics ofa High Court, as the casa may be.”.

[F.No. 25/1/2009-R 2.5 1

“14. Telephone facility.—Tha Chairperson andl a fuli- L.C. B KESHARL It See

time Member shal] be eligible for telephone facility

as admissible to 3 Group ‘A’ officer of the ,Centr‘z}l oot Moter— The principal rules were Published vicl
. Government diawing pay. in the pay scale of 1 . ‘number G.S.R: 177(B, tated the'8th March,
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